Regional Office (South) \i /4

@
Rajasthan State Pollution Control Board (@7 LiFE
8/263, Malviya Nagar, Jaipur 302017 \\\ d 'gés%};zﬁfg;t

Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

F.No. RPCB/ROJP/S/Leg-43/ 77 7 Date: 23.07.2024
To,

The Register General
National Green Tribunal
Centeral Zonal Bench,
Bhopal-462011 (M.P.)

Sub:- Report of Joint committee constituted In 0.A. No. 200/2023 (Cz) In the
matter of Vinod Kumar Sharma V/S State of Rajasthan & Others order
Dated 04.01.2024 passed by Hon’ble Tribunal.
Ref:- Hon’ble NGT order dated 04.01.2024.
'Sir, _
With reference to above, please find enclosed herewith Factual cum Status
Report in 0.A. No0.200/2023 (CZ) in the matter Vinod Kumar Sharma V/S State of
Rajasthan & Others Dated 04.01.2024 passed by Hon'ble Tribunal. Submitted for kind

consideration please.

Yours Sincerely,

Encl:- As above Q&E Po2<2 > %’/
(Nee G

Nodal Officer =T\ n

41
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REPORT OF JOINT COMMITTEE CONSTITUTED IN

O.A. NO. 200/2023(Cz) IN THE MATTER OF VINOD

KUMAR SHARMA V/S STATE OF RAJASTHAN& OTHERS

ORDER DATED 04.01.2024 PASSED BY HON'BLE

TRIBUNAL

i That Hon’ble National Green Tribunal has
been pleased to passed order dated
04. Ol . 2024 and constituted a joint
committee consisting:-
. One representative from the
Collector, District Dausa.
2. One representative from The Principal

Chief Conservator of Forest, Jaipur.

3. Regional Forest Officer, District
Dausa.
4. One representative from State

Pollution Control Board, Rajasthan.
Hon’ble Tribunal directed the aforesaid
committee to visit the place, inspect the
site and submit factual and action taken
report within Six Weeks. The State

Pollution Control Board will be a nodal



£

agency for coordination and logistic

support.
Thatin pursuance to order dated
04.01.2024, District Collector

appointedSub-Divisional Officer, Lalsot,
State Pollution Control Board appointed
Regional Officer, Jaipur (South),
Principal Chief Conservator of Forest,
Jaipur appointed DFO, Dausa and Add.
Principal Chief Conservator of Forest
(Protection), Jaipur appointed Conservator
of Forest (Protection), Jaipur.A copy of
the orders are submitted herewith and
marked as Annexure-l.

That DFO, Dausahas submitted list of saw
mills registered with Forest Department by
letter dated28.03.2024 along with detail
of Saw Mills. A copy of the letter dated
28.03.2024is submitted herewith and marked
as Annexure-2.

That a meeting of Jjoint committee was
conducted on 05.04.2024 and it has been
decided to survey of all the saw mills

running in the Lalsot area. Thereafter,A

L ) ( ﬂ.ﬂ-ﬁ'ﬂ'
K({f ; A = A MM\
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committee of following departments were

formed :-

i. Regional Forest Officer, Lalsot

ii. Tehsildar, Lalsot.

iii. Executive Officer, Nagar ©Palika,
Lalsot.

iv. Assistant Engineer, JVVNL, Lalsot.

v. Junior Environmental Engineer, RSPCB,
Jaipur.

vi. SHO, Police Station, Lalsot.

A copy of the minutes of the meeting

dated 05.04.2024 and committee order

dated 08.04.2024are submitted herewith

and marked as Annexure-3.

&, That Regiénal officer, Rajasthan -5tate
Pollution Control Board, Jaipur (South)
has submitted consent status of the Saw
Mills. The Saw Mills are covered under
green category. Out of 64 Saw Mills, A2
saw mills having wvalid consent of the
Board and State Board has issued closure
direction against remaining 44 saw mills.
A copy of the factual Staﬁus and closure

@ s S

‘é"‘)@;a% siva R aafA
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directions are submitted herewith and
marked as Annexure-4.

That in pursuance to aforesaid decision a
joint inspection were carried _out . by
committee and submitted report to SDO,
Lalsot.

That a letter was also written Dby
District Collector, Dausa on dated
09.07.2024 to SDO, Lalsot and DFO, Dausa
to submit factual and action  taken
report, reply 1s awaited.A copy of the
letter dated 0907 .2024 is submitted
herewith and marked as Annexure-5.

Report ig being submitted for kind

perusal of Hon’ble Tribunal.

7o I
(Narend;é/;:mar Meena) (Ajit Uchoi)

SDO, Lalsot %%FWDW
TMT, BIRE-7934

(Neeraj Sharma)
(Regional Officer)

R.S.P.C.B., Jaipur

th)
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; Designation /SolleZ 4 & District
Frans Magistrate N\
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W5 Reason: Approved
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‘r Digitally signed by ‘:\é:ndra Kumar
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Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone : 0141- 2716804, 2716800 e-mail : member-secretary(@rpceb.nic.in @
Helpline No. : 0141-2716877

No. F.lO (553) RPCB/Legal/NGT/2024 /&)958 Date: §5/0)/L\?ofeq

e
\)%gional Officer,

Rajasthan State Pollution Control Board,
Jaipur (S)

Sub: - Hon’ble National Green Tribunal order dated 04.01.2024 in Original application No.
200/2023(CZ) Vinod Kumar Sharma V/s State of Rajasthan & Ors.

With reference to above subject matter, it is to inform that the Hon’ble NGT by order
dated 04.01.2024 directed inter-alia as follow:-
“10. We deem it just and proper to call a report on the matter in issue in present Qriginal

Application, from a Joint Committee consisting of:-
i. One representative from the Collector, District- Dausa, Rajasthan.
ii. One representative from the Principal Chief Conservator of Forest, Jaipur, Rajasthan.
ii. Regional Forest Officer, District- Dausa, Rajasthan.
iv. One representative from State Pollution Control Board, Rajasthan.
11. The Committee is directed to visit the place, inspect the site and submit the factual and action
taken report within six weeks. '
The State PCB will be the nodal agency for coordination and logistic support.”

You are hereby nominated as member of the committee and also appointed as Nodal
Officer on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT order and
file the compliance report of order dated 04.01.2024. The Hon’ble NGT order dated 04.01.2024
is enclosed with this letter for ready reference.

Enclosed-As above
(Vijai N.)
Member Secretary

Copy to following for information and for compliance of Hon’ble NGT order dated 04.01.2024
1. Principal Chief Conservator of Forest, Jaipur, Rajasthan

2. District Collector, Dausa .

3. Regional Forest Officer, Dausa-Lalsot Road, Lalsot Digtrigt- Dausa

ignature
RajKaj Ref

5394616 Digitally SIgned % ,

e K
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Digitally signed by Ait, ‘choi

Designation eRkepdtyfonservator
Of Forest  Na\/,
Date: 2024.03'% 8’, 6:25:36 IST
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Reason: Approve
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ANNEXURE-4

Details of 64 Saw Mill Having Valid Registration From Department of Forest and Their
Consent Status. '

Forest Deptt.
Sr. No. |Name of Owner Village Tehsil |District |Registration No. - Consent Status
& Date
g [NathudasSwamiS/o \p oo romat  |Lalsot |Dausa [143/09.01.2001 Valid
Sh. Kalyan Swami
Smt. Mamta Swami
2 |W/o Sh. Dinesh Taleda Jamat Lalsot Dausa 248/11.09.2002 Valid
Swami
Sh. Ramvilas Sharma .
3 5 /0:Sh. Ranikishore Taleda Jamat Lalsot Dausa [144/09.11.2001 Valid
Sh. Mahesh Kumar
4 {Jangid S/o Sh. Govind |Taleda Jamat Lalsot Dausa {141/09.11.2001 Valid
Narayan Swami
Rakesh Sharma S/o .
5 Sh. Babu Lal Sharma Taleda Jamat Lalsot Dausa 201/26.03.2002 Valid
6 Mnreah Kl_lmar ik Taleda Jamat Lalsot |Dausa |245/11.09.2002 Valid -
Sh. Ramrai
7 Sh-UsmanKhan$/0 \podajamat  |Lalsot |Dausa  |204/26.03.2002 Valid
Roshan Khan
g |PhArUnBEmErS/e e ramar  |lalsot  [Dames  |200/2603.2002 Valid
Babulal
Sh. Prabhu Lal
9 [Sharma S/o Sh. Bheru | Taleda Jamat Lalsot Dausa [207/26.03.2002 Valid
Lal Sharma
Sh. Ramotar Sharma
10 |S/o Sh. Prabhu Lal Taleda Jamat Lalsot Dausa (208/26.03.2002 Valid
Sharma
Sh. Om Prakash Soni
11 |S/o Sh.Rameshwar |TaledaJamat Lalsot Dausa (209/26.03.2002 Valid
Prasad Soni ' )
12 S I Swam{ Taleda Jamat Lalsot |Dausa |230/22.07.2002 Valid
S/o Devadas Swami
Sh. Keshari Lal Jangid .
13 S /o Mot! Lal Jangid, Taleda Jamat Lalsot. Dausa |221/26.03.2002 Valid
Sh. Badri Lal Saini S/o :
14 Sh. Chanda Lal Sairi, Taleda Jamat Lalsot Dausa 140/09.11.2001 Valid
Sh. Gokul Chand .
15  {Jangid S/o Keshri Lal |Taleda Jamat Lalsot Dausa |228/22.07.2002 Valid
Jangid
Mahesh Kumar
16 |Sharma S/o Sh. Taleda Jamat Lalsot Dausa |246/11.02.2002 Valid
Rameshwar Sharma ' '
Sh. Hanuman Prasad _
17 [Sharma S/o Sh. Taleda Jamat Lalsot Dausa 251/11.09.2002 Valid
Rambilas '
1g |Sh-Ramiilal S/o Taledajamat  |Lalsot |Dausa |03/20.08.1999 Valid
Narayan Jangid
Sh. Munna Ansari S/o .
19 Sh. Abdullah Taleda Jamat Lalsot Dausa [212/26.03.2002 Valid
Sh. Chanda Lal Gurjar
20 |S/o Sh. Teepu Lal Taleda Jamat Lalsot Dausa 253/11.09.2002 Valid
Gurjar




Sh. Satynarayan

Meetha Lal

Taleda Jamat

21 |jangid S/o Sh. " |Taleda Jamat Lalsot Dausa [213/26.03.2002 Valid
|Jagnnath
gz |SmtSitadeviW/oSh.\p ) 4ojamat  |ralsot ~ |Dausa [229/22.07.2002 Valid
Rajendra Jangid
Sh. Rajendra Kumar .
23 S/o Sh. Shyogi Jangid Taleda Jamat Lalsot Dausa (232/22.07.2002 Valid
Sh. Jagdish Prasad ' .
24 S/ Sh. Prahlad Jangid Taleda Jamat Lalsot Dausa [220/26.03.2002 Valid
Sh. Rajendra Kumar .
22.07. d
25 & Jo Sk Shvesd fangid Taleda Jamat Lalsot Dausa |215/22.07.2002 Vali
_ Sh. Chote lal S/o o,
26 Sh.Chatru Lal Sain Taleda Jamat Lalsot Dausa 142/09.11.2001 Valid
27 |Sh-Kanji S/oSh. TaledaJamat  |Lalsot |Dausa |205/26.03.2002 Valid
Shankar Sharma
Sh. Bhori Lal Jangid .
28 |S/o Sh. Chotu Ram Taleda Jamat Lalsot Dausa 196/26.03.2002 Valid
Jangid ;
Sh. Murari lal S/o Sh. .
29 Nandkishor Sharma Taleda Jamat Lalsot Dausa (250/11.09.2002 Valid
Sh. Ramjilal Jangid
30 |S/o Sh. Moolchand Taleda Jamat Lalsot Dausa 262/09.10.2002 Valid
Jangid _
Sh. Rajendra Sharma |Kothun
31 |S/o Sh. Shankar lal Road,Taleda Lalsot Dausa  [227/22.07.2002 Valid
Sharma Jamat
32 it DAL SSPatt] S./O Taleda Jamat Lalsot |Dausa |249/11.09.2002 Valid
Sh. Gopaldas Swami : 7
Sh. Khemraj Gurjar
33 |S/o Sh. Teepulal Taleda Jamat - |Lalsot Dausa [145/09.11.2002. Valid
Gurjar
Arjun Kumar Sharma
34 |S/o Rameshwar Taleda Jamat Lalsot Dausa 243/11.09.2002 Valid
Prasad Sharma, )
Devdas Swami S/o Sh.|Kothun Road, .
35 Dhanidas Swami, I Taleda Jamat Lalsot Dausa 217/26.03.2002 Valid
Sh. Ramful Pahadia |Kothun Road .
’ .03.2002 lid
. 36 S/0 Sh. Jhuthalal Talads Jamat Lalsot |Dausa |206/26.03.200 vali
Raju Khatik S/o Sh.  |Kothun Road, .
3.7 Jhuthalal Taloda [t Lalsot |Dausa |236/22.07.2002 Valid
Naveen Kumar Jaimni | .
38 [S/o Sh.Radheshyam [Taleda Jamat Lalsot Dausa (202/11.09.2002 Valid
Sharma
Sanwalram Mali S/o |Kothun Road, ' .
2
39 Sh. Gordha Lal Taledafamat F.alsot Dausa  |216/26.03.2002 Valid
Ramji Lal S/o Sh. Kothun Road, .
40 Shaymn Lalimid Taleda Jamat Lalsot Dausa 211/26.03.2002 Valid
Hemraj Jangid S/o Sh.
41 |Radhey Shayam KothunRoad, |, ¢ |Dausa  |210/26.03.2002 Valid
. Taleda Jamat
Jangid
gz |[EobulallangdSfesh.iRetumRead,. . lpones  l303/2603.2002 Valid
Ramgopal Taleda Jamat
43 [|SitaramJangid /0 Sh.|Kothun Road, 1, 1 o0 \paysa  |214/26.03.2002 Valid
Jagannath Taleda Jamat
Sh. Kishore Saini S/o ;
44 Sh. Dhanna Lal Saini Taleda Jamat Lalsot Dausa 37/03.04.2000 Valid
Late Sh. Jalimdas )
45 |Swami S/o Sh. KothunRoad, -, v |pausa  |247/11.09.2002 Valid




Omprakash Jangid e
46 $/o Sh. Naryan Jangid Sanwasa Lalsot Dausa 234/22.07.2002 Valid
Sh. Prakash das
47 |Swami S/o Sh. Kedar |Taleda Jamat  |Lalsot Dausa |231/22.07.2002 Valid
Swami
Sh. Babulal S/o Khemawas, : ) .
48 Bemuahsy Tangid Talsda jamat Lalsot Dausa (233/22.07.2002 Valid
Sh. Ramprasad Jangid :
49 |W/o Sh. Gopi lal KothunRoad, - ; joot  |Dausa  |197/26.03.2002 Valid
. Taleda Jamat
Jangid
Smt. Narmada devi
50 |W/oSh. BadriNath |ChandparTaleda); oo |pausa  [199/26.03.2002 Valid
. Jamat
Jangid
Sh. Kamla Devi W/o x
51 Sh. Chitermal Saini Taleda Jamat Lalsot Dausa [258/24.09.2002 Valid
Sh. Rajesh kumar _
52 |Jangid S/o Sh. Suvalal Chanelpar; Taleda Lalsot |Dausa |219/26.03.2002 Valid
. Jamat
Jangid
Sh. Suresh Kumar Salerampura
53 .[Sharma S/o Sh. grampurs, Lalsot |Dausa |259/24.09.2002 Valid
. Taleda Jamat
Ramjilal Sharma
Sh. Ismail Khan S/o Closure Direction Issued
54 Sh. Habib Khan Taleda Jamat, Lalsot Dausa .[244/11.09.2002 On 22.07.2024
Sh. Roopnarayan S/o |, Closure Direction Issued
55 Sh. Nandaram Koli Didwana Lalsot Dausa 99/23.02.2001 On 22.07.2024
Sh. Manohar S/o Sh. | Kothun Road, Closure Direction Issued
58 - Inoichand Taledalumat | P00 |DEWse 46409002002 On 22.07.2024
Sh. Ramesh chand S/o Closure Direction Issued
57 Sh, Sewajrl Taleda Jamat Lalsot Dausa [198/26.03.2002 On 22.07.2024
Sh. Ramkishor Jangid |Kothun Road, Closure Direction Issued
98 o te Morapen fangid - [Tilbdujarmgt [R50 |PABSE  |I6p2603.2000 On 22.07.2024
Radhey Shyam . .
59 |Sharma S/o Sh. Taleda Jamat Lalsot Dausa 252/11.09.2002 Clospe: Driveation losred
On 22.07.2024
Gangasahay, :
Ramnarayan Jangid . .
Closure Direction Issued
60 S/o.Sh.Genda Lal Taleda Jamat Lalsot Dausa [222/26.03.2002 On 22.07.2024
Sanwasa .
Sh. Ramswaroop S/o |Shyampura, Closure Direction Issued
Bl o Shiv Bl gt - [Palitajemat - [O00t (DRSS AR08 On 22.07.2024
Sin. Biawenden Shehoha ' Closure Direction Issued
62 |S/o Sh.Heeralal Khan Bhankri Lalsot Dausa 189/26.02.2002
On 22.07.2024
Sharma
Sh. Babulal Jangid . :
Kaluwas, Taleda Closure Direction Issued
63 [S/o Sh. Ramswaroop it Lalsot Dausa [235/22.07.2002 On 22.07.2024
Jangid
Sh. Usman Ali S/o Sh. ’ Closure Direction Issued
64 Abdul Gafur Taleda Jamat Lalsot Dgusa 263/09.10.2002 On 22.07.2024
Total Saw Mill 64
Valid Consent 53

Closure Direction
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Regional Office (South)

Rajasthan State Pollution Control Board z;/ il
\‘\\ J 8/263, Malviya Nagar, Jaipur J Eﬂfm)'m%

- Phone:; 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Registered Post/E-mail
No. RPCB/RO-JP(S)/LEG-43/ 821 - 826 ; Date: 22/07/2024

M/s Sh. Manohar S/o Sh. Moolchand (Licence No. 264/09.10.2002)
Kothun Road, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
_ Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 25 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollutlon) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
|. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the

- aforesaid Act. ’ ~

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Manohar S/o Sh. Moolchand at Kothun Road, Taleda Jamat, Tehsil: Lalsot, District: Dausa
(hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Alr Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and' Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Regional Office (South)
Rajasthan State Pollution Control Board &\ / b LiFE
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8/263, Malviya Nagar, Jaipur
Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Lifastyle for
Environment

Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Manohar -S/o Sh. Moolchand, Kothun Road, Taleda
Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act. '

(Neeraj Sharma)

Regional Officer
e

Copy to following: -
1. Member Secretary, RSPCB, Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure

direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

S. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Manohar S/o Sh. Moolchand,
Kothun Road, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these

[OS I NS}

directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.
6. Master file of directions.

—~7 -

o
//f/g’:’/f{e onal Ofﬁcere%:_
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Registered Post/E-mail
No. RPCB/RO-JP(S)/LEG-43/ 827 - 832 Date: 22/07/2024

M/s Sh. Ramesh chand S/o Sh. Surajmal (Licence No. 198/26.03.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981. '
Reference:- This office Show Cause Notice No. 26 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of -
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
1. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial

[N

(O8]

plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Ramesh chand S/o Sh. Surajmal at Taleda Jamat, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to

- Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board. '

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or

. authority shall be bound to comply with such directions which includes the power to direct: -
(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

- Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramesh chand S/o Sh. Surajmal, Taleda Jamat, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

(Neefaj Sharma)
Regional Officer
o%..
Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information. :

3 Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramesh chand S/o Sh.
Surajmal, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit

/Kcmonal Ofticer .

e

compliance to this office immediately.
6. Master file of directions.
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Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Registered Post/E-mail
No. RPCB/RO-JP(S)/LEG-43/ 833 - 838 Date: 22/07/2024

M/s Sh. Ramkishor Jangid S/o Narayan Jangid (Licence No. 218/26.03.2002)
Kothun Road, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 27 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
1. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called

- as ‘the Board”) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Ramkishor Jangid S/o” Narayan Jangid at Kothun Road, Taleda Jamat, Tehsil: Lalsot,
District: Dausa (hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act. : _

7. And whereas, a show cause notice for intended directions for closure under Section 31 A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it 'under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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8/263, Malviya Nagar, Jaipur . Q/d E‘fﬁ?{‘(‘;’rl“;‘,‘fg;t

Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramkishor Jangid S/o Narayan Jangid, Kothun Road,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

D e o

(Kiceraj Sharma)

Regional Officer
e

\

Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4 Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramkishor Jangid S/o Narayan
Jangid, Kothun Road, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of
these directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

- /’/—r’ -
Regional Officer
/3
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Phone: 0141-4068311, e-mail: ro.jaipursouth@gmail.com

Registered Post/E-mail
No. RPCB/RO-JP(S)/LEG-43/ 839 - 844 Date: 22/07/2024

M/s Radhey Shyam Sharma S/o Sh. Gangasahay, (Licence No. 252/11.09.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 47 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
I. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.
2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the

(S

prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act. ' ‘

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Radhey
Shyam Sharma S/o Sh. Gangasahay, at Taleda Jamat, Tehsil: Lalsot, District: Dausa
(hereinafter referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to

' Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Alr Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. - And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has

 been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of .the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Radhey Shyam Sharma S/o Sh. Gangasahay,, Taleda Jamat,
Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making compliance of
these directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence,

punishable with imprisonment for a term which shall not be less than one year and six month but
which may extend to six years and with a fine under Section 37 of the Air Act.

(Meeraj-Shasma)—
Regional Officer

| e/t

Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Radhey Shyam Sharma S/o Sh.
Gangasahay,, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

/ al Officer
“%
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, M/s Ramnarayan Jangid S/o Sh.Genda Lal Sanwasa (Licence No. 222/26.03.2002)

Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- -Directions for closure of the industry under Sectlon 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 48 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -

L.

10.

Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

And whereas the Air Act has been enacted to prbvide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the

~aforesaid Act.

And whereas under the provisions of section 22 of the Air Act, no pérson operating any industrial

plant, in any air pollution control area shall discharge or cause or permit to be discharged the

emission of any air pollutant in excess of the standards laid down by the State Board.

And whereas, a Saw Mill is established and being operated in the name & style of M/s
Ramnarayan Jangid S/o Sh.Genda Lal Sanwasa at Taleda Jamat, Tehsil: Lalsot, District:
Dausa (hereinafter referred as ‘the industry/unit’). :

And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act. '

And whereas, a show cause notice for intended directions for closure under Section 31A of the Air

(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the

industry without prior permission from the State Board.

And whereas, the industry- has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,

_issue directions in writing to any person, officer or any authority and such person, officer or

authority shall be bound to comply with such directions which includes the power to direct: -
(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.

@
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Ramnarayan Jangid S/o Sh.Genda Lal Sanwasa, Taleda
Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

)
//
== ( i-Sharma)
Regional Officer
ofe.

Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

7. The District Collector, Dausa for information. ;

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure

" compliance of closure direction. '

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Ramnarayan Jangid S/o Sh.Genda
Lal Sanwasa, Taleda Jamat; Tehsil- Lalsot, District- Dausa to confirm compliance of these
directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately. ' '

6. Master file of directions.

3

=7

Regiohal Officer

/e
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M/s Sh. Ramswaroop S/o Sh.Shiv Sahay Jangid (Licence No. 261/09.10.2002)
Shyampura, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 59 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
I. Whereas-the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial

plant, in any air pollution control area shall discharge or cause or permit to be discharged the

emission of any air pollutant in excess of the standards laid down by the State Board.

And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.

Ramswaroop S/o Sh.Shiv Sahay Jangid at Shyampura, Taleda Jamat, Tehsil: Lalsot,

District: Dausa (hereinafter referred as “the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board. '

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has

w

been viewed seriously by the Board.

10, And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in perfonhance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ramswaroop S/o Sh.Shiv Sahay Jangid, Shyampura,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section.31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

&eeraj-Sharma)

= ’_/}'

Regional Officer
/e
Copy to following: -
1. Member Secretary, RSPCB, Jaipur for information.
The District Collector, Dausa for information.
Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

W

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.
5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
' Air Act to forthwith, disconnect the electric supply of M/s Sh. Ramswaroop S/o Sh.Shiv
Sahay Jangid, Shyampura, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm
compliance of these directions as accomplishment thereof is binding upon you under the said
Act and submit compliance to this office immediately.
6. Master file of directions.

/ &ronal Officer

/4
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M/s Sh. Ismail Khan S/o Sh. Habib Khan (Licence No. 244/11.09.2002)
Taleda Jamat,, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 8 dated 02/04/2024.

Sir,

This is w1th0ut prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Preventlon & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
1. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operatlng any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh. Ismail
Khan S/o Sh. Habib Khan at Taleda Jamat,, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’).

6. And whereas, the industry has been established and/or operatmg without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act. :

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of

the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Ismail Khan S/o Sh. Habib Khan, Taleda Jamat,, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable

with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

Copy to following: -
' L.
2.

3.

Regional Office (South) éj{é gng

Environment

Gy

Regional Officer
e

Member Secretary, RSPCB, Jaipur for information.

The District Collector, Dausa for information.

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction. : '

Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Ismail Khan S/o Sh. Habib
Khan, Taleda Jamat,, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions
as accomplishment thereof is binding upon you under the said Act and submit compliance to
this office immediately.

Master file of directions.

Regional Officer
g Cy /[,
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M/s Sh. Roopnarayan S/o Sh. Nandaram Koli (Licence No. 99/23.02.2001)
Didwana, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industfy under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981. '
- Reference:- This office Show Cause Notice No. 21 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
I. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2. And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment. ‘

3. And whereas keeping this in view the Rajaéthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Roopnarayan S/o Sh. Nandaram Koli at Didwana, Tehsil: Lalsot, District: Dausa (hereinafter
referred as ‘the industry/unit’). ,

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Roopnarayan S/0 Sh. Nandaram Koli, Didwana, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

Regional Officer
e -

Copy to following: -

1. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction. '

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction. :

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Roopnarayan S/o Sh. Nandaram
Koli, Didwana, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions as
accomplishment thereof is binding upon you under the said Act and submit compliance to this
office immediately. .

6. Master file of directions.

i '
=
/ Regional Officer
' Ye.
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M/s Sh. Narendra Sharma S/o Sh. Heera lal Sharma (Licence No. 189/26.02.2002)
Khan Bhankri, Tehsil - Lalsot,
District - Dausa.

Subject:- Direétions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 60 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.

2 And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.

3. And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5 And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Narendra Sharma S/o Sh. Heera lal Sharma at Khan Bhankri, Tehsil: Lalsot, District:
Dausa (hereinafter referred as ‘the industry/unit’). ‘

6. And wheéreas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act. :

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8 And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Narendra Sharma S/o Sh. Heera lal Sharma, Khan
Bhankri, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

/"’ £ _‘_/_:-:’
- (Neeraj Sharma)
Regional Officer
e

Copy to following: -

. Member Secretary, RSPCB, Jaipur for information.

2. The District Collector, Dausa for information. _

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Narendra Sharma S/o Sh.
Heera lal Sharma, Khan Bhankri, Tehsil- Lalsot, District- Dausa to confirm compliance of
these directions as accomplishment thereof is binding upon you under the said Act and submit
compliance to this office immediately.

6. Master file of directions.

,/ /9

[

= //g’ Loional Officer,
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M/s Sh. Babulal Jangid S/o Sh. Ramswaroop Jangid (Licence No. 235/22.07.2002)
Kaluwas, Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 62 dated 02/04/2024.

Sir,

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter
called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -
. Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the

“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.
2 And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollutibn and for maintaining and restoring the wholesomeness of air environment.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the

(O%)

aforesaid Act.

4. And whereas under the provisions of section 22 of the Air Act, no person operating any industrial
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.

5. And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh.
Babulal Jangid S/o Sh. Ramswaroop Jangid at Kaluwas, Taleda Jamat, Tehsil: Lalsot,
District: Dausa (hereinafter referred as“the industry/unit’).

6. And whereas, the industry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.

7. And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operating the
industry without prior permission from the State Board.

8. And whereas, the industry has failed to submit consent application within stipulated time and still
operating the saw mil without prior permission from the State Board.

9. And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board.

10. And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or
(b) Stoppage or regulation of the supply of electricity or water or any other service.
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Babulal Jangid S/o Sh. Ramswaroop Jangid, Kaluwas,
Taleda Jamat, Tehsil - Lalsot, District - Dausa and further puts you to notice that failure in making
compliance of these directions issued by the State Board under Section 31 (A) of Air Act is a criminal
offence, punishable with imprisonment for a term which shall not be less than one year and six month
but which may extend to six years and with a fine under Section 37 of the Air Act.

(Neeraj Sharma)™ -
Regional Officer
&fe
Copy to following: -
1. Member Secretary, RSPCB, Jaipur for information.
The District Collector, Dausa for information.

W N

Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure

direction. '

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa, with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Babulal Jangid S/o Sh.
Ramswaroop Jangid, Kaluwas, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm’
compliance of these directions as accomplishment thereof is binding upon you under the said
Act and submit compliance to this office immediately.

6. Master file of directions. '

==

2~ Regional Officer

/.
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M/s Sh. Usman Ali S/o Sh. Abdul Gafur (Licence No. 263/09.10.2002)
Taleda Jamat, Tehsil - Lalsot,
District - Dausa.

Sir,

Subject:- Directions for closure of the industry under Section 31A of the Air (Prevention and
Control of Pollution) Act, 1981.
Reference:- This office Show Cause Notice No. 67 dated 02/04/2024.

This is without prejudice to the right of the Rajasthan State Pollution Control Board (hereinafter

called as ‘the Board’) to initiate proceeding under the provisions of the Air (Prevention & Control of
Pollution) Act, 1981 (hereinafter called as ‘the Air Act’) for violation of various provisions as under: -

1.

(OS]

10.

Whereas the Air (Prevention and Control of Pollution) Act, 1981, (hereinafter referred to as the
“Air Act”) come into force in the whole of the State of Rajasthan with effect from 16.05.1981.
And whereas the Air Act has been enacted to provide for the prevention, control and abatement of
air pollution and for maintaining and restoring the wholesomeness of air environment.
And whereas keeping this in view the Rajasthan State Pollution Control Board (hereinafter called
as ‘the Board’) has been conferred power to take such steps as are deemed necessary for the
prevention, control and abatement of air pollution and enforcement of the provisions of the
aforesaid Act.
And whereas under the provisions of section 22 of the Air Act, no person operating any mdusmal
plant, in any air pollution control area shall discharge or cause or permit to be discharged the
emission of any air pollutant in excess of the standards laid down by the State Board.
And whereas, a Saw Mill is established and being operated in the name & style of M/s Sh. Usman
Ali S/o Sh. Abdul Gafur at Taleda Jamat, Tehsil: Lalsot, District: Dausa (hereinafter referred
as ‘the industry/unit’).
And whereas, the mdustry has been established and/or operating without having valid Consent to
Establish & Consent to Operate under the Air Act, from the Board which is gross violation of the
Air Act.
And whereas, a show cause notice for intended directions for closure under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981 was issued on 02/04/2024 for operatlno the
industry without prior permission from the State Board.
And whereas, the industry has failed to submit consent appllcatlon within stipulated time and still
operating the saw mil without prior permission from the State Board.
And whereas above stated non- compliances and violations of the provisions of the Air Act has
been viewed seriously by the Board. ‘
And whereas, the State Board may, in exercise of the powers conferred upon it under the
provisions of Section 31 (A) of Air Act 1981 and in performance of its functions under the Air Act,
issue -directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions which includes the power to direct: -

(a) The closure, prohibition or regulation of any industry, operation or process or

(b) Stoppage or regulation of the supply of electricity or water or any other service.

(ny
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Therefore, the State Board in exercise of the powers conferred upon it under Section 31 (A) of
the Air Act, 1981 and in performance of functions under the Air Act, hereby directs you to, forthwith,
close down your industrial plant M/s Sh. Usman Ali S/o Sh. Abdul Gafur, Taleda Jamat, Tehsil -
Lalsot, District - Dausa and further puts you to notice that failure in making compliance of these
directions issued by the State Board under Section 31 (A) of Air Act is a criminal offence, punishable
with imprisonment for a term which shall not be less than one year and six month but which may
extend to six years and with a fine under Section 37 of the Air Act.

(Neeraj
Regional Officer

arma)

(D5
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Copy to following: -

1. Member Secretary, RSPCB Jaipur for information.

2. The District Collector, Dausa for information.

3. Sub Divisional Officer, Lalsot, Dausa with the request to ensure compliance of closure
direction.

4. Divisional Forest Officer, Dausa with the request to close down the said unit and ensure
compliance of closure direction.

5. Executive Engineer (O&M), JVVNL Lalsot, Dausa with the direction under section 31A of
Air Act to forthwith, disconnect the electric supply of M/s Sh. Usman Ali S/o Sh. Abdul
Gafur, Taleda Jamat, Tehsil- Lalsot, District- Dausa to confirm compliance of these directions
as accomplishment thereof is binding upon you under the said Act and submit compliance to
this office immediately.

6. Master file of directions.

Regional Officer
8 &/
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